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CENTRAL ADAINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

0. A, NO, 2378/1995

New Dalhl this the 23rd day of July, 1996.

CORAR

HON"BLE SHRI JUSTICE A, Po RAVANI, CHAIRMAN
HON?BLE SHRI R, Ko AHODIA, MEMBER (A)

Sunil Kumar S/0 Hawa Singh,

UoPo0. Pawtl, '

Tehail Samahalaka,

Oistt. Panipat,

Haryana = 132101, Y @FHW'E

( By shri J. S. Mallk, Advocate ) .
=Varsug-

1o Commiasioner of Police, PoHsQo,
Indrgprastha Estate,
Nev Deltﬂo

2, QAdditional Commissioner of Pollce
(@ & T), Polica Hgrs.,
Indreprastha Estate,
New Del"do

3. Degputy Commigsioner of Police,
3rd BNy 0o AePoy
Police Lines, Kingaway Cemp,
Delhd, 0oe RBSQ@@ﬂm ta

( By shri Jog Singh, Advocate )
ORDER (ORA)
Shri Justics A, Po Ravani ~
The gpplicant was serving as a Polics Conctablo.

#ter he joined service, he was involvad in o murder

case inddent of which took place en Dscembor 24, 1291,

The spplicent was suspended by order dated March 26, 1392
ol wae bt

by dispenaing wlth thehinqdry e=d taking rocourso to

the provisions of Article 311 (2) (b) of the Conotd tution.

The spplicent was orderad to bs diemigsed from sorvico

vide order dated August 8, 1992, In ths criminal trisl

he was ultimataely ecquitted by the court of eopatent
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Jurisdiction as per judgment end order dated Coconbor 92,
1994, The gpplicant has prefarred this cpplication

praylng that the order of dismissal from servico bo

- quashed and set aside and ths respondents be directad

to rainstats the gpplicent in gservice with backuaogos
end other congsquential bsnefits, The spplicent has aleoo
prayed for directlon regarding placement at tho cpprepriato

place in gseniority,

2, The spplicant hay preforred an eppeal sgalnot tho
order of dismigsal from service. Tho cppellate cuthomity,
1.8, Additiongl Commissioner of Police (AP & T), Oslid
has paased order dated February 6, 1926, In the

pen ultimats portion of ths ordsr it is directed a3

follows $o .

“I heve carsfully gone through tho cppecl,
acquittal report and all ths relesvent roeords
in the file, I have also hsard the sppellcnt
in orderly room on 19,10,19%6., This is a caso
uvhdch does not deserve any sympathy but tho
acquittal report of the court does not leavo
ghy room for action against the gppellent,
Accordingly Ex, Congtable Sumil Kumar, %o,
2269/0@ is ro-instated in service with 7ozt
from the date of issue of this order, Tho
decision for pay end allousncas for ths poriod
from the date of dismlssal to the date of
raingtatement would be teken-up later,?

3. The eforesald order clearly ghows that the uostisn
. rd

with regard to pay end allowsnces for the poriod
commencing from the date of dismissal till the dato of
relnstatemsnt, would be taken up later by the concornod
euthority, In this view of the matter, it would not ko
proper ta entertain ths gpplication, In our cpinicn,
if the epplication is disposed of wlth the follouing

directions, it would meet the ends of justico 3=
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Learmed coungsl for the respondents statea that tho o

Deputy Commdgsioner of Polics, 3rd BN, DM, that 45,
rogpondent No,3 herein, 1a the compatent sutherity
to take doclision with regard to pay snd allowuchess
payable to the gpplicant for the period in guastion .
In view of this statement, respondent Mo,3 is dirastod -

W s PJM{M% R Ry Bl -:_:)},’; .

to decide the question rsgarding ,\arrearo of pay cad

sllowances to the applicant end—clss—ecperdimriia
y for the peried fron tha dato

of dismissal till the date of ralnstatecent, latcst

by September 23, 1996,

The decision that may be taken by respondent Mo,3
ohall be comnunicated to ths epplicent by roglotarcd
lV D post and also by ordinary poat under cartifiaato
of posting wlthin a period of thres days froo tho dato

of teiing the dscdision,

If the gpplicant feels aggrieved by the decicicn
that may be taken by respondent No.3 as gtated chowa,
it tdll be open to Mo to chgllenge tho legaldty end
velidity of that decigion bsfore the cpprepriate

forum,

Subject to the eforesald directions end obasrvaticns,

ths epplication stands dispossd of,
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( R Ko 8 { & Po Rovemt )
*smber (4) Chat reacn




